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.manhandling of girls were done by
male policemen.

3. Even after students had courted
arrest, they were beaten up in poiice
custody. A leg and an arm of Secre-
tary, DUSU, have Dbeen ‘fractured.
‘Pregident, DUSU, was beaten merci-
lessly til he became  unconscious.
President, ARSD College Students
‘Union, was hit on his head with lathi
causing grievous injury necessitating
‘several stitches on his head.

While I do not approve students
blocking the traffic and stoning the
‘buses, from what [ have stated, it is
evident that the Police failed to ap-
prehend the culprits and was brutal
in using force indiscriminately against
students who were naturally agitated
over the murder of a fellow student,
It should be a matter of concerp for
all of us that, of late, this is becoming
.a common pattern of the operation of
law and order machinery.

1 demand that all persons involved
in the murderous attack on student
Promod Kumar should be arrested im-
mediately and a judicial - inquiry
should be instituted to ascertain the
facts regarding the incidents leading
to lathi charge by the police and to
fix responsibility. All cases against
students should be withdrawn forth-
with,

(viii) PROTECTION OF FISHERMAN IN
THE COASTAL RELT OF ORISSA,

*SHRI RASABEHARI BEHERA
{Kalahandi): Orissa is famous in Incia
and abroad for the delicious prawn
available in the coastal water of the
Puri sea and the Chilka lake. Fishing
is the gole means of livelihood of
thousands of fishermen residing ia the
coastal belt of Orissa. India exporis
huge quantities of Orissa prawn worth
several crores of rupees to foreign
countries every year. Steps are being
taken to preserve this prawn. Quite a
large number of ice factories and some
other ancillary industries have heen
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Mupmr&ﬂkal&eturthcm-
tive functioning of prawn trade.

sands of fisherm#én have been direc
involved in the prawn trade and fish-
ing is their only source of income,
Thousands of smail fishermen from
Andhra also earn their Yvelihood from
fishing in these areas.

But the prawn trade has suffered a
great setback for the last three years
due to the interference of big fisher-
men who are equipped with trawlers
and nets and carry on their vocation
on a very large scale. Due to the in-
discriminate fishing in the coastal area’
by the mechanised means, prawns are
diminishing in quantity and are facing
extinction. Besides, the basin of Puri
sea near Puri is silting up very fast
which poses danger to this species of
fish.

The fishermen community mn parti-
cular and people in general engaged
in this trade will suffer further if
steps are not taken to desilt che basin
and promote the variety of prawn in
the Puri sea. As the State Govern-
ment and the Centre earn foreign ex-
change worth millions of rupees, steps
should be taken to promote cultiva-
tion of prawn in this coastal area.

14-30 hrs.

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL—Contd.

Clause 2 -(Amendment
48) —Contd.

MR. CHAIRMAN: The House will
now take up further clause by clause
consideration of the Bill further to
amend the Life Insurance Corporation
Act, 19586.

of Section

Mr. Sunil Maitra had been on his
legs.

SHRI SUNILL. MAITRA (Calcutta
North East): Mr, Chairman Sir, my
amendment No. 17 to Clause 2 is signi~
ficant. I have specifically given this.
amendment in view of the fact that
despite the Supreme Court judgments

"‘l‘he oﬂginal speech was delivered in Oriya.
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- and orders, this Government Is not
eoming forward. to comply with those
orders. Not only this. The Finance
Minister had also made certain state-
ments on behalf of the Sovernment
which obviously are also. not correct.

T would like to draw the attention
of the Finance Minister to what he

said that day as I bave to make cer-

tain comments on that.

.THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): You
can go aghead.

SHR;1 SUNIL MAITRA: While you
were replying to the debate, Mr. Indra-
jit Gupta said “Shall I lay a copy of
the order on the table?”

You said “Sir; he does not seem to
have a copy of that order.”

Then, Mr. Chairman commented “He
_is referring to that”.

"Then Mr. Venkataraman stated
“Now, I will deal with it in my own
way.”

. Then, on the 13th January, what the
final and formal order of the court
said is this:

“The learned Attorney-General
who appzared on behalf of the life
Insurance Corporation of India has
made a statement before us that the
order passed by the court in its
judgment dated November, 10, 1980,
shall be complied with before 15th
April, 1981.”

Then, Mr. Venkataraman continued
“Sir, this is the relevant portion of the
‘order.”

" Now, he prefaces this quotation by
stating “I will deal with it in tny own
'ly‘ll

Then, on the 13th January what the
final and formal order of the court
says is this.

S0, you say that the piece of paper
that you read out fo the House, you
deacribe it as the final order, the final
und formal order of the court.
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The Finance Minister doeg not know
that the paper that he read was noth-
ing but a copy of the proceedings of
the -Supreme Court.

I am having the copy of the very
same paper from which the Finance:
Minister read. This is the certifled.
copy. With your permission ‘I would
like to place it on the table of the.
House.

Now, if the Finance Minister chsrac--
terises this record of proceedings of
the Supreme Court, as final and for-
mal order of the Supreme Court, then,.
on what basis and under what logic,.
did the Finance Minister the cther day
describe Mr., Gupta's similar piece of
paper containing from the record of
the proceedings of Supreme Court,
dated 10-11-80, as not an order, not a
formal order, of the Supreme Court?
From the same record of proceedings
of the Supreme Court, if the Finance
Minister quotes something and says
that it is a formal order of the Court,
then it becomes a formal order of
the court—simply because it is the Fin--
anc: Minister who has quoted! And
when the same thing is quoted by the
Opposition, from the similar docu--
ment, it is no longer 5 formal order be-
cause it is coming from the Opposi-
tion!

Sir, this is the “Record of Pro-
ceedings of the Supreme Court....
Civil Misc. Petition No. .15195/80
(CA 2275/78)....{(b) RP No, 23-81..™

and so on and so forth.

#13-1-81. The matters were cslled
on for hearing today.

“Hon. the Chief Justice
HON. MR. JUSTICE R. S. PATHAK'
Hon. Mr. Justice A.D. Koshal. ..”

Then, this is the order;
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“Upon hearing counsel, the Court
passed the following. order:—

fLearned Attorney General who
appears on behalf of the Life Insur-
ance Corporation of India has made
a statement before us that the order
passed by the Court in its judginent
dated November 10, 1980, shall be
complied with before April 315, 1981.
We may add that this order will be
naturally gubject to the result of the
review psatition. Stay petition filed
alongwth the review petition is ye-
jected. Reviey petition be circu-
Jated to Court.”

This is signed by the ‘Court Master".
The other day when Shri Indrajit
Gupta submitted a certified copy of
similar order dated 10-11-80, the Fin-
ance Minister said that, if a document
was signed by the Court Master—vho,
according to him is nothing but a
clerk—it was not an order. Here
again the Finance Minister said some-
thing on the floor of the House which
came from a document signed by the
‘Court Master’ who was described by
the Finance M.inister as nothing but a
Clerk. When you quote from that, it
becomes an order, and when Mr.
Indrajit Gupta quotes from that, it js
not an order! What is the logic? There-
fore. Sir, I place® it on the Table of
‘the House with your permission,

With these remarks, I conclude.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Chairman, Sir, what is really pertinent
for discussion in the House ' jis the
equity nf the legislation before it. So
far as the legality of it is concorned, it
will be decided by the Supreme Court.
I do not want to enter into an argu-
ment on the legality of the legislation.
Successive speakers have held that it
is not for the Parliament to decide on
the legality of the legislation but it i¢
Tor the courts to decide.
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.1 wish only to clarily that what I
have always insisfed Upon as a formal
order is the order which says direct-
ing the Life Insurance Corporation to
give effect to the terms of settlement of
1974 relating to bonus unti] superseded
by a fresh settlement or industrial
award or relevant legislation: that is
the thing which is a final and formal
order. Since it gives option to the
Government either to have a second
negotiation or an industrial adjudica~
tion or bring about a relevant legisla-
tion, the Government is well within its
rights to bring the legislation. This is
all I wanted to say. In fact, Mr. Indra-
jit Gupta mentioned about the order.
1 have got all the arguments, but they
are to be used in the Supreme Court,
they are not to be used here....

MR. CHAIRMAN: You d¢ not want
to give out the secrets.

SHRI R. VENKATARAMAN: I do
not want to waste the time of this hon.
House.

SHRI SUNIL MAITRA: What about
vour statement made on_ ihe floor of
the House? (Interruptions)

SHRI R. VENKATARAMAN: I have
said what I wanted to say. I have
nothing more to add. It jz for you
to draw  whatever inference you
want to,

SHRI INDRAJIT GUPTA (Basir
hat): Discretion is the beiter part of
valour,

SHRI R. VENKATARAMAN: They
think that they can provoke me, but
unfortunately I have a very long ex~
perience in Legislature; I have over 25
years of experfence in Legislature;
therefore, I cannot be provoked.

I will deal with the equity part of
it; this is more important. Whethey it
is legally right or not it not an im-
portant issue. Whether it is justified
or not is the real issue and hete again
I want to mention that... *

*The Speaker not having subsequently accorded the necessary Dermission.

the dacument was not treated as laid on the Table.



949 LIC.
' SHRI CHITTA BASU (Barasa):

You cannof justify a thing which is
illegal. .

SHR1I R. VENKATARAMAN: I can
also quibble, but it will take time. 1
am going to confine myself only to the
equity part of this. The Life Inusur-
ance Corporation employees are get-
ting dearness allowance without a ceil~

ing which is out of step with any other -

employee. Therefore, they have got
to be brought under the broad para-
meters which are applicable tp other
cmployees,

The second point is that almost all
ithe employees in the couniry are sub-
ject to the bonus law. To say that the
LIC employees alone must be excepted,
they should be exempt from the bonus
law, they must get without sny ceiling,
is a proposition which, on the face of
it, is inequitable. I say this because if
the principle of equal pay for egual
work is 1o be applicable to the lower
category of employees, my submission
is that it should be applicable equally
to the higher category of employees;
the people who are drawing higher
salaries must also get equal pay for

“equal work, and some of the pecple

* should not have islands of high wage
rates making it difficult and different
for others and thereby leading to un-
rest and heart-burninig amongst work-
ers themselves. Fortunately for me,
Sir, I am fully supported and fortified
in this line of argument by no less a
parson than my esteemed friend, Mr.
George Fernandes. 1 will read out
what Mr. George Fernandes wrote in
1977 when he was sitting on {his side,
on these Benches....

- PROF, MADHU DANDAVATE, (Ra-
~ japur): Whenr you quote him, he al-
‘ways becomerVour ‘esteemad friend’.

SHR] R. VENKATARAMAN: He has
8lways been my estcemed iriend, Ask
him' it he is not.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Do not quote me only so
far as this article is_concerned.
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SHRI R. VENKATARAMAN: I will
quote what suits me. You can quote
what does not suit me, -

This is what Mr, Fernandes wrote in
the journal, Mainstream, 15th Annual
Number, 1977, in which he said:

“Agitations are presently being
conducted by the LIC and bank em-
ployees seeking....”

Mark these words.

“..still better wage terms.”
These are Mr. Fernandes' words. He
gnes on to say:

“,.An essential aspect of ithe for-
mulation of a national wage policy is
to accept the principle of equal pay
for equal work.”

PROF. MADHU DANDAVATE: Is it
Mr. George Fernandes or Mr. Lawrence
Fernandes?

SHRI R. VENKATARAMAN: I will
give the book to you.

MR. CHAIRMAN: He hag absolute-
ly no doubt.

SHRI R. VENKATARAMAN:
“Though this is a proposition that is
theoretically acceptable to everyone,
the organised working class has, short
of sloganising it, done pretty little to
translate it into action and for obvious
reasons. The result is there for all of
us to see that even in the organised
industrial gecto, they have developed
high-wage islandg that have no rela-
tionship whatsoever to the wage
pattern prevailing in the entire indus.
try.”

Now, there are other things qlso and
I dp not want to quote more. The
point I am really seeking to make is
this, that in respect of wages it is not
only necessary that hte people in the
lower rankg should be brought to a
uniformity on the basis of equal pey
for equal work hut people who are
enjoying high-wage island pockets
must also be brought within a com-
parative level with other wage-
earners so that there is no bitterness,
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-there is no jealousy, there jg no ran-
cour and one does not lead to another
wage-spira] from time to time,

I have explained that all the other
employees are subject to a dearness
allowance maximum and gll the other
employees, almost all except where
some people have given up their
rights to bonus, are subject to the
bonus law. Why should and what
right, the LIC employeeg alone have
to be exempt from the operation of
these laws and be entitled to g higher
dearnegg allowance without a ceiling
or to a bonus payment without a
celllng‘? .o

SHRI SUNIL MAITRA: Bonus Act
wag not applicable to Life Insurance
Corporation.

SHRI R, VENKATARAMAN: I am
not going to reply to anything. I am
only putting forward my case. You
are only wasting your breath by your
interruption,

Therefore, the government thought
that in the interests of putting an end
to the litigation which is going on, one
appeal, gnother appeal, another case,
revision petition, contempt applica-
tion, review application and all sorts
of indefinite and indeterminable cases
ang litigation, the government should
set gt rest al] these thingg and have a
]egislatxon

I woulg also like tp ask one ques-
tion, particularly, of my friend, Mr.

George Fernandes and also Prof.

Madhu Dandavate. To-day they are
saying, ‘Why are you interfering with
a wage settlement which has been
reached by collective bargaining, and
a]] that. The previoug government,
that is, our own previous government
did interfere with the wage settle-
ment. It passed an enactment, That was
challenged in the court. The Allaha-
bad High Court set gside the notices.
At that time it wag the Janata govern-
ment which was in power—in 1878.
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SHRI R. VENKATARAMAN: Both

of them did? I wil] show even that is
not correct,

Now, in 1978 when the Janata Party
wag in power and when the distin-
guisheq leaders of the Labour like my

esteemed friend, Mr, George Fernan-

des and my good friend, Prof. Madhu
Dandavate were in the Cabinet, why
did they take it in appeal? Why did

they not geeept it? I know the reason, -

1

If you sit on this side of the House

and have the responsibility for
managing the financeg of this country,
you will have necessarily o see that
there is some order. ..

PROF, MADHU DANDAVATE:
How doeg he know the Cabinet secrets,
Sir?

SHRI R. VENKATARAMAN:
Because I am 3 successor. 8Sir, 1 ask
this question: if you @re in a respon-
sible position then, you know that it
is not possible for certain sections of
labour to get away with it and have
al] that they want. It was mnecessary
for the Government, be it this Gov-
ernment now or the previous Govern.
snent then, to see that some kind of
uniformity is established
structure,

MR. CHAITRMAN: Whosoever wears
the shoe...

SHRI R. VENKATARAMAN:
Knows where the shoe will pinch.
(Interruptions)

AN HON. MEMBER: In 1974 you
were in Government.

SHRp R. VENKATARAMAN:
Agreed, we were the culprits agnd we

were the villains and youu were the.

angels. But why did not the angels
immediately accept the position of the
Allahabad High Court? Why did you
go in appeal? Why did the angels
leave this wretched legacy of carrying
a baby which they begot?

in wage .
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SHRI SUNIL MAITRA: That ig the
judgment of the BSupreme Court.
(Interrupbions) -

PROF. MADHU DANDAVATE: We

want fools to rush in where the angels
fear to tread, ) |

SHRI SAMAR MUKHERJEE
(Howrah): Why was the bonus not
restored to the railwayg and the Gov-
ernment employees? It was only
after a bitter struggle that it had been
aecepted that it ig linked with produc-
tivity. to|

SHRT R. VENKATARAMAN:
Nothing is an answer to this charge.
If they say that they stand by the
contract or if they want to save the
sanctity of the contract, then they
should have proved it when they
were in office and when they had the
opportunity. I see that they also
followed this procedure which I am
following. At that time, they had the
option of going in appeal. Now, I
have the option of going in for a legis.
lation as observed by the Supreme
Court. Therefore, Sir, al] this argu-
ment on equity has gbsolutely no
basis, whatsoever,

I would gappea] to the Life Insur-
ance Corporation employees that they
must also fall in line with the other
employees and should not try to be a
superior Bolschevik class by them-
selves, (Interruptions) They have
become elite among the working-class
ang they have developed so ‘much
vesteq interests now like all other
vested interests. Again they are 1o0s-
ing the vested interests.

SHRI SUNIL MAITRA: This is
humiliating. You are attacking the
employeeg by using the words like
bourgeouse etc. When they are not
in a position to reply to that.

SHRI R, VENKATARAMAN: Mr.
'bc:nﬂirma'n. Sir, hard words break no

SHRI AJOY BISWAS {Tripura
West): What about breaking of bones
of ‘the monopolists?

4182 L8 13,
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SHRI R.. VENKATARAMAN: The
abuse ig a language in which both
sides can idulge. If you say shame.
ful, I can say more shameful which is
a worse term. But, I am not accus-
tomed to it. Ag I said in the begin-
ning, I went to the school which did
not teach the vocabulary in which you
are specialising. Mr. Chairmen, I
have only one more word to say that
either on the basig of comparison with
the other waqrkersg or on the basis of
equity, whether the Life Insurance
Corporation employees have a justi-
flable case or a presentable case for
higher and superior treatment than
that which is being given to the em-
ployees of similar categories in other
serviceg or in comrmercial serviceg gr
not, hag to be examined.

I cannot, therefore, accept any of
the amendments moved.

MR, CHAIRMAN: Shri K. A. Rajan
is not present. I ghal] now put- the
amendments moved by him—amend-
ments No. 8 and 9—to the vote of the
House,

The question js:
Page,—

after line 2, insert—

“Provideq that such terms
and conditions ghal] not be
unfavourable to the em-
ployees and agenty g5 com-
pared to the terms and con-
ditions existing prior to
January 31, 1981.” (8)

Pagel_
for lines 5 to 30, substitute—

“(2A). All rules made under
this section shall be subject
to any judgement, qecree or
-order of any court, tribunal
or gther authority and subject
to the provision of the Indus.
trial Disputeg Act, 194%~ or
any other law or any other
_agreement, settlement, award
or other jnstrumenty for the
{ime being ijn force (@)
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Let the Lobbies be cleared. The
Lobbieg have been cleared.

Shall I put both the amendment to-
gether or gne by one io vote now?

PROF. MADHU DANDAVATE; We
would like to shout twice.

MR. CHAIRMAN: All right. I wil)
now put amendment No. 8 to Clause
2 to the vote of the House,

Amendment No. 8 was put and
negatived.

MR. CHAIRMAN: I will now put
Amendment No. 9 to the vote of the
House.

Amendment No, 9§ was put and

negatived.

MR. CHAIRMAN: I shall now put
amendmentg Nos, 13 and‘ 14 to the
vote of the House. Do you want di-
vision?

SOME HON, MEMBERS: No.
Voice vote.

The Amendmentg Nos, 13 and 14
were put and megatived,

MR, CHAIRMAN: I shall now put
amendmentg Nos. 16 and 17 to vote,

Amendments No. 16 and 17 were put
and negatived.
MR. CHAIRMAN: I shall now put
amendment No. 19 to vote,
The Amendment No. 19 was put and
negatived.
MR, CHAIRMAN: Now the ques-
tion is:
“That Clause 2 stand part of the
Bill.”
Do you want division?

SOME HON., MEMBERS: We
want division,

MR. CHAIRMAN: The lobbies have
been cleared,

_SHRI N. K. SHEJWALKAR (Gwa-
Yor): The lobbies have to be cleared
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again. Before.the vote is taken again
we have to get the lobbies cleared
again. Thjs js to be done according
to the rules,

MR. CHAIRMAN: If you insist I
will do it again,

SHRI N. K. SHEJWALKAR: It is
the rule,

MR. CHAIRMAN: Let the lobbies
be cleared.

The lobbies have been cleared. Now,
I will put the Clause to the vote of the
House, The question is:

“That Clause 2 stand part of the
BilL”

The Lok Sabha divided:
Division No. 8
[15.08 hrs.
AYES

Ankineedu, Shri M,
Ankineedu Prasad Rao, Shri P,
Araka) Shri Xavier

Azad, Shri Bhagwat Jha
Baleshwar Ram, Shri

Bansi Lal, Shri

Barrow, Shri A, E. T.

Behera, Shri Rasabehari
Bhagat, Shri H. K, L,
Bhagwan Dev. Acharya

Bhardwaj, Shri Parasram
Bhatia, Shri R. L,

Bhoi, Dr. Krupasindhu

Bhole, Shri R, R.

Bhuria, Shri Dileep Singh
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chavan, Shri S, B.

Chennupati, Shrimati Vidya
Chingwang Konyak Shri
Chouhan, Shri Fatehbhan Singh
Dalbir Singh, Shri B
Damor, Shri Somjibhai
*Dandavate, Shrimati Pramila
Dennis, Shri N,

*Wrongly voted for Ayes.
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Desal, Bhri B, V., Nikhra, Shri Rameshwar

Dev, Shri Sontosh Mohan Oraon, Shri Kartik

‘Digvijay Singh, Shri _ Pandey, Shri Krishna Chandra
Doongar Singh, Shri : Pardhi, Shri Keshaorao

Dubey, Shri Ramnath Patel, Shri Ahmed Mohammed
Faleiro, Shri Eduardo Patel, Shri Mohanbhai
Fernandes, Shri Oscar _ Patil, Shri Chandrabhan Athare
Gadgil, Shri V. N. Patil, Shri Shivraj V,

Gehlot, Shri Ashok Pattabhi Rama Rao, Shri S. B. P.
‘Gomango, Shri Girdhar Poojary, Shri Janardhana -
-Gounder, Shri A, Senapathi Potdukhe, Shri Shantaram
Goewda, Shri D. M. Putte “ Pushpa Devi Singh, Kumari
Gulsher Ahmed, Shri Ramulu, Shri.H. G.

.Jaj Narain Roat, Shri Ranga, Prof, N. G.

Jaideep Singh, Shri Rathod, Shri Uttam

Jain, Shri Bhiku Ram ) Rawat, Shri Harish Chandra Singh
Jain, Shri Nihal Singh Reddy, Shri K. Brahmananda
*Jatiya, Shri Satyanarayan Rothuama, Dr, R.

Jena, Shri Chintamani Sahi, Shrimati Krishna
Kahandole, Shri Z. M, Sahu, Shri Shiv Prasad

Kamal Nath, Shri Saminuddin, Shri

Kamla Kumari, Kumari Shaktawat, Prof. Nirmala Kumari
Kaul, Shrimati Sheila Shakyawar, Shri Nathuram
Xhan, Shri Arif Mohammad Shamanna, Shri T. R.

Khan, Shri Zulfiquar Ali Shankaranand, Shri B,

~XKusuma Krishna Murthy, Shri Shanmugam, Shri P.

+ Mahabir Prasad, Shri Sharma, Shri Chiranji Lal
"Mahajan, Shri Y. S, Sharma, Shri Nand Kishore
Mabhala, Shri R, P. Shastrl, shri Dharam Dags
Makwana, Shri Narsinh Shiv Shankar, Shri P,

Mallik, Shri Lakshman ' Shukla, Shri Vidya Charan

Mallikarjun, Shri Singaravadivel, Shri S.

Misra, Shri Nityananda Singh, Deo, Shri K. P.

‘Mohsin, Shri F. H. e Solanki, Shri Babu Lal

Mukhopadhyay, Shri” Ananda Sparrow, Shri R, S.
“Gopal Sdbba, Shri P, M.

. Muthu Kumaran, Shri R, Sultanpuri, Shri Krishan Dutt
Nagtha Rai, Shri ' Tariq Anwar, Shri
Naidu, Shri P. Rajagopal o Tayyab Hussain, Shri
Namgyal, Shri P. Tewary, Prof. K. K
Nandi Yellajah, Shil Tiwari, Shri Narayan Datg
Narayana, Shri K. §. Velu, Shri A, M.

Netam, Shri Arvind Venkataraman, Shri R,

————

*Wrongly voted for AVES.
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Venkatasubbaiah, Shri P. ™ Pandit, Dr. Vasant Kumar
Vijayaraghavan, Shri V. S. Paswan, Shri Ram Vilas
Virbhadra Singh, Shri Rajda, Shri Ratansinh
Vyas, Shri Girdhari Lal Riyan, Shri Baju Ban
Yadav, Shri Ram Singh Roy, Pradhan, Shri Amar
Zail Singh, Shri Saha, Shri Ajit Kumar -
Zainul Basher, Shri _ Sen, Shri Subodh
' *Sethi, Shri P, C,
NOES Shastri, Shri Ramavatar
Azmi Dr, A. U. Shejwalkar, Shri N, K.
Balan, Shri A. K, Vajpayee, Shri Atal Bihari
Balanandan, shri E, Verma, Shri Phool Chand
Basu, Shri Chitta '
Biswas, Shri Ajoy ' Verma, Shri R. L. P.
Chakraborty, Shri Satyasadhan MR. CHAIRMAN: The result i} of
Chaturbhuj, Shri the division is:
Choudhury, Shri Saifuddin Ayes : 117
Dandavate, Prof. Madhu Noes : 40
Das, Shri R. P. The motion was edopted.
Fernandes, Shri George Clause 2 was added to the Bill.

Ghosh, Shri Niren

Giri, Shri Sudhir

,Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit

MR. CHAIRMAN: There are no
amendments to clause 3.

The question is:

Harikesh Bahadur, Shri “That' Clause 3 stand part of the
Hasda, Shri Matilal o B -
Jethmalani, Shri Ram The Lok Sabha divided: ¥
Madhukar, Shri Kamla Mishra AYES

Maitra, Shri Sunil Division No. 9}
Mhalgi, Shri R. K. sl hrs.

Mirdha, Shri Nathu Ram Ankineedu, Shri M.

Misra, shri Satyagopal Ankineedu Prasag Rao, Shri P,
Mukherjee, Shri Samar Arakal, Shri Xavier

Multan Singh, Chaudhary Azag, Shri Bhagwat Jha

Muzaffar Hussain, Shri Syed ' Baleshwar Ram, Shri

Negi Shri T. S. Bansi Lal Shri

*Wrongly voted for NOES.
+1The {following Members 3glso recorded their votes:

AYES: ;Sa.rvashri B. R. Nahata, H, R. Parmar, Subhash Yadav and
P.” C. Sethi; .

NOES: Sarvashri Shibu Soren, Chandrapal Sipngh, Satyanarayan
Jatiya and Shrimati Pramila Dandavate.
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Barrow, Shri A. E T,
Behera, Shri Rasabehari
Bhagat, Shri H. K. L
‘Bhagwan Dev, Acharya
Bhardwaj, Shri Parasram
Bhatla, Shri R. L.

Bhoi, Dr. Krupasindhu
Bhole, Shri R. R.

Bhuria, Shri Dileep Singh
Chakradhari Singh, Shri
Chandrs Shekhar Singh, Shri
‘Chavan,_ Shri S. B.
Chennupati, Shrimati Vidya
Chingwang Konyak, Shri
Chouhan, Shri Fatehbhan Singh
Dalbir Singh, Shri

Damor, Shri Somjibhai
Dennis, Skri N.

Desai, Shri B. V.

Dev, Shri Sontosh Mohan
Digvijay Sinh, Shri
Doongar Singh, Shri
Dubey, Shri Ramnath
Faleiro, Shri Mduardo
“Fernandes, Shri Oscar
“Gadgil, Shri V. N.

Gehlot, Shri Ashok
‘Gomango, Shri Giridhar
Gounder, Shri A. Senapathl
‘Gowda, Shri D. M. Putte
Jai Narain Roat, Shri
Jaideep Singh, Shri

Jain, Shri Bhiku Ram
Jain, Shri Nihal Singh
Jain, Shri Virdhi Chander
Jena, Shri Chintamani
Kahandole, Shri Z. M,
Kama] Nath, Shri

Kamlag Kumari, Kumari

Kaul, Shrimati Sheila

Khan, Shri Arif Mohammad.
Khan, Shri Zulfiquar Ali
‘Krishna Pratap Singh, Shri
Kusumg Krishna Murthy, Sbri
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Mahabir Prasad, Shri
Mshala, Shri R, P.

Makwana, Shri Narsinh
Mallick, Shri Lakshman
Mallikarjun, Shri

Migra, Shri Nityananda

Mohsin, Shri F. H.
Mukhopadhyay, Shri Ananda Gopal
Muthy Kumaran, Shri R.
Nahata, Shri B. R.

Naidu, Shri P. Rajagopal
Namgyal, Shri P.

Nandi Yellaiah, Shri

Narayana, Shri K. S.

Netam, Shri Arvind

Nikhra, Shri Rameshwar
Oraon, Shri Kartik

Pandey, Shri Krishna Chandra
Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R.

Patel, Shri Ahmed Mohammed
Patel, Shri Mohanbhai

Patil Shri Chandrabhan Athare
Patil, Shri Shivraj V.

Pattabhi Rama Rao, Shri S, B. P.
Poojary, Shri Janardhana
Potdukhe, Shri Shantaram
Pushpg Devi Singh, Kumari
Ranga Prof. N. G,

Rathod, Shri Uttam

Rawat, Shri Harish Chandra Singh
Reddy, Shri K. Brahmananda
Rothuama, Dr. R.

Sahi, Shrimati Krishna

Sahu, Shri Shiv Prasad

Sethi, Shri P. C,

Shaktawat, Prof, Nirmala Kumarl
Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Shanmugam, Shri P.

Sharma, Shri Chiranji Lal
Sharma, Shri Nang Kishore
Shastri, Shri Dharam Dage
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Bhiv Shankar, Shri P.
Shukla, Shri Vidya Charan
Singaravadivel, Shri S.
Singh Deo, Shri K. P.
Bolanki, Shri Babu Lal
Sparrow, Shri R S.
8Subba, Shri P, M. _
Sultanpuri, Shri Krishan Dutt
Tariq Anwar, Shri

Tayeng, Shri Sobeng

‘Tayyab Hussain, Shri
Tewary, Prof. K. K.

Tiwari, Shri Narayan Datt
Velu, Shri A, M.
Venkataraman, Shri R.
Venkatasubbaiah Shri.P.
Vijayaraghavan, Shri V, S.
Virbhadra Singh, Shri

Vyas, Shri Girdhari Lal
Yadav, Shri Ram Singh
Yadav, Shri Subhash Chandra
Zail Singh Shri

Zainul Basher, Shri

NOES

Azmi, Dr, A. U.

Balan, Shri A. K.
Balanandan, Shri E.

Basu, Shri Chitta

Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chaturbhuj, Shri

Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri R. P.

Fernandes, Shri George
Ghosh, Shri Niren
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Ghulam Mohammad, Shri
Giri, Shri Sudhir

Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Jatiya, Shri Satyanarayan
Madhukar, Shri Kamla Mishra
Maitra, Shri Sunil

Mhalgi, Shri R. K.
Mirdha Shri Nathu Ram
Misra, Shri Satyagopal
Mukherjee, Shri Samar
Muzaffar Hussain, Shri Syed
Pandit, Dr. Vasant Kumar
Paswan, Shri Ram Vilag
Riyan, Shri Baju Ban

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Sen, Shri Subodh

Sethi, Shri Arjun

Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Soren, Shri Shibu
Vajpayee, Shri Atal Bihari

MR. CHAIRMAN: Subject to cor-
rections, the result* of the Division is:
Ayes - 118
Noes 37

The motion was adopted,

Clause 3 was added to the Bill
Clause 4—(Repeal and saving)

SHRI RAMAVATAR SHASTRI:
beg to move:

Page 3,—
for lines 6 to 9, substitute—

“(2) Upon such repeal, any-
thing done or any action taken
under the principal Act ag am—
ended, shall cease to be of any

*The following Members also recordeq their votes: :
AYES: Sarvashri Y. S, Mabajan, Sgminuddin, H G. Ramulu and

K B S Mani;

a

.. NOES: Sarvshri T. 8. Negi, R. L. P. Vermga anq Pliool Chand Verma
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~ effect from the date of the pro-
l?ulgation of the Ordinance.”
15)

weefr wtew, S 4(2) W@
TH T § —

“(2) @ fraas & g
IR weSqrRT  ATT g9r-
aufgr qw wfufvag &
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wriag v wiufaag g
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& wftr A € gy
sroafr 17
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gfe 9% WM ¥ a’ @
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Sy —

“(2) mar few@a ¥ 9T 795
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F grar  waitew qe wifafean &
WL & W Frdad w g,
S WY Wy faat war @, st W
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HIAT ST | LT 9a9 AAF FUAC
T AmgEr § A K 9y Ao
FOL B AgA F 1 ag AN
¥ wax 1 & g e swR

SHRI R, VENKATARAMAN: Mr.
Chairman, Shastriji's Amendment is
contrary to. the well-known princi-
ple of jurisprudence. In every legis~
lIation if it jg set aside, we provide
that whatever action has been taken
earlier will be protected. Ang this is
the Clause which says any action taken
earlier will be protected. Therefore,
being a negative amendment, T can-
not accept it.

MR, CHATRMAN: Now I shall put
Amendment No. 15 to Clause 4 to the
vote of the House.

Amendment No, 15 was put and
negatived.
MR, CHAIRMAN: The questjon is:
“That Clause 4 stand part of the
BilL"”

The Lok Sabha divided:

Division No. 10] [15.22 hrs.
AYES

Amarinder Singh, Shri
Ankineedu, Shri M.
Ankineedu Prasad Rao, Shri P,
Arakar], Shri Xavier

Azad, Shri Bhagwat Jha
Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansi Lal, Shri

Bhagat, Shri H. K. L.
Bhagwap Dev, Acharya
Bhardwaj, Shri Parasram
Bhatia, Shri R, L.

Bhoi, Dr. Krupasindhu
Bhole, Shri R, B.
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Bhurig, Shri Diléép Singh
Chakrudhari Siigh, Shii
Chandra Shekhar Singh, Shri
LChavan, Shri S. B,
«Chennupati, Shrimati Vidya
‘Chingwang Konyak, Shri

- «Chouhan, Shri Fatehbhan Singh

Dalbir Singh, Shri
Dalbir Singh, Shri
Damor, Shrj Somjibhai
Dennis, Shri N.

Desai,- Shri B. V.
Dev, Shri Sontosh Mohap
Digvijay Sinh, Shri
Dogra, Shri G, L.
Doongar Singh, Shrj
Dubey, Shri Ramnath
Gadgil, Shri V. N.

Gehlot, Shri Ashok
Gomango, Shri Giridhar
Gounder, Shri A, Senapath.i
Gouzagin, Shri N,

Gulsher Ahmed, Shri
Jadeja, Shri Daulatsinhji
Jai Narain Roat, Shri
Jaideep Singh, ‘Shri

Jain, Skri Bhikhu Ram
Jain, Shri Nihal Singh
Jain, Shri Virdhi Chander
Khandole, Shri Z, M.
Kamal Nath, Shri

Kamla Xumari, Kumari
Kaul, Shrimati Sheila
Khan, Shri Arif Mohammad
Khan, Shri Zulfiquar Ali
Krishna Pratap Singh, Shri
Kusuma Krishna Murthy, Shri
Lakkappa, Shri K.

Laskar, Shri“Nihar Ranjan
Mahajan, Shri Y. S,
Mahala, Shri R. P.
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Misrs, Shri Nityananda
Mukhopndhyay, Shri Ananda Goepal
Muthu Kumaran, Shri R,

Naidu, Shri P, Rajagopal
Namgyal, Shri P.

Nandi, Yellajah, Shri

Narayan, Shri K. S.

Netam, Shfi Arvind

Nikhra, Shri Rameshwar
Oraon, Shri Kartik

Pandey, Shri Krishna Chandra
Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R,

Patel, Shri Mohanbhai

Patil, Shri Chandrabhan Athare
Patil, Shri Shivraj V. -
Pattabhi Rama Rao, Shri S, B, P.
Poojari, Shrj Janardhana
Potdukhe, Shri Shantaram
Pushpa Devi Singh, Kumari
Ramulu, ghri H. G.

Ranga, Prof. N, G.

_ Rathod, Shri Uttam

Rawat Shri Harish Chandra Singh
Reddy, Shri K. Brahmananda
Sahi, Shrimati Krishna

Sahu, Shiv Prasad

Saminuddin, Shri

Sathe, Shri Vasant

Sethi, shri P. C,

Shaktawat, Prof. Nirmala Kumar
Shakyawar Shri Nathuram
*Shamanna, Shri T. R,
Shankaranand, Shri B,
Shanmugam, Shri P,

Sharma, Shri Nand Kishore
Sharma, Shri Nawal Kishore
Shastri, Shri Dharam Dass

Shiv Shankar, Shri P.

Singh, Deo, ‘Shri K. P.

Solanki, Shri Babu Lal

*Wrongly voted for AYES.



Sultanpuri, Shri Krishan Dutt
Tariq. Anwar, Shri
Tayeng, Shri Sobeng
Tayyab Hussain, Shri
Tewary, Prof. K, K.
Tiwari, Shri Narayan Datt
Velu, Shri A, M. -
Venkataraman, Shri R,

. Venkatasubbaiah, Shri P.
Vijayaraghavan, Shri V. 8,
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Zail Singh, Shri

Zainul Basher, Shri

NOES

Azmi, Dr. A, U,

Balan, Shri A, K,
Balanandan, Shri E.

Basu, Shri Chitta

Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Choudhury, Shri Saifuddin
Dandavate, Prof, Madhu
Das, Shri R. P.
Fernandes, Shri George
Ghosh, Shri Niren
Ghulam Mohammad, Shri
Giri, Shri Sudhir

Gupta, Shri Indrajit
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Jaitya, Shri Satyanarayan
Maitra, Shri Sunil

Mhalgi, shri R, K.
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Misra, Shri Satyagopal
Mulkfierjee, Shri Sanmar
Multss- Singh, Chaudhary
Muzaffey Hussain Bimi Syed
Negi, Shri T, S.

Paswan, Shri Ram Vilas.

‘Rajde, Shri Ratansinh

Riyan, Shri Baju Ban
Saha, Shri Ajit Kumar
Sen, Shri Subodh
Shastri, Shri Ramavatar
Shejwalkar, Shri N. K
Soren, Shri Shibu

 Vajpayee, Shri Atal Bihari

Verma, Shri R. L, P.

MR, CHAIRMAN: The result{y of
the division is: AYES: 118; NOES: 34.

The motion was adopted.
Clause 4 was added to the Bill.

Clause 1.—(Short title and Com-~
mencement)

MR. CHAIRMAN: We now go on
to Clause 1, Mr. Ramavatar Shastri,
because Shri Somnath Chatterjee has
left.

SHRI RAMAVATAR SHASTRI: I beg
to move:

upue 1'_

for lines 10 ang 11, substitute—

“(2) It shall come into force with
effect from the date as may be agreed
upon by and between the Corpora-
tion 'and Associations and Unions of
the employees of the Corporation.”
(11).

g dMew  aga e § Afe
neAq &\ ww  fadgw WY g
1 (2) o wgr war & fm 21 WY,

1t The following Memberg alsorecorded their votes:

AYES: Sarvshri R, B. Behera, B.

Patel, and Mahabir Prasad;

R, Nahata, Ahmtd Mohammed

NOEB Sarvshri Ram Jethamsalani, Kamla Mishra Madhukar, T. R.
Shamsnna and Shrimati Pramila Dandavate,
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1981 ¥ Q¢ NI TuT YAWT SOAM |
Tu dwwd § fv 9fF 9 ¥ s we
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wag’ i fegvra ¥ wadaw
W WY W Y& TR MR |
BT T {WET BT AW A 1

SHRI R. VENKATARMAN: Mr.
Chairman, I am sorry, I am not gbie
to oblige him.

SHRI RAMAVATAR SHASTRI: It is
not against jurisprudence,

SHRI R. VENKATARAMAN: The
amendment which Shastriji suggested
just negatives the very legisiation it-
self. It is not as if aiter the Allahyrad
High Court had given judgmeut, ot-
tempts were not made to come t2 some
kind of a negotiated agreemcnt or
settlement. But I would like to ask
Shastriji, as a labour leader whether
he would advise his union to give up
some of the rights which they have got.
The posiflon is that LIC has nuw got
certain rights which are far in excess
of other comparable workers and no
negotiation was possible. That 1z why
the Government has been driven to
the necessity of legislating. Therefore,
I am unable fo accept the amendment.

MR. CHAIRMAN: Now I shall put
amendment No. 11 moved %y Shii
Ramavatar Shastri to the vote of the
House.

Amendment No. 11 was put and
negatived.

MR. CHAIRMAN: The question is:

“That Clause 1 the Enacting For-
mula, the Preamble, and the Title
stand part of the Bill.”

The motion was adopted,

Clause 1, the Enacting Formula, the
Preamble and the Title were added
to the Bill.

SHRI R. VENKATARAMAN: I Leg
to move:

*That the Bill be passed.”
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

I have received a list of 15 Members
who want to speak, of course, many of
them are absent. (Interruptions)
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AN HON. MEMBER: At least those
who are present can speak. (Inter.
ruptions).

MR. CHAIRMAN: Yes, Mr. Sunil
Maitra. But you have already spoken.
(Interruptions).

" SHRI SUNIL MAITRA: So far as I
am concerned thereis no end. (Inter-
ruptions), It is not difficult—sitting in
this air conditioned aloofness—to de-
ride, denigrate and abuse and vilify
the employees of the Life Insurance
Corporation of India. The Finance
Minister had taken the opportunity to
reply to the discussions we had today.
While discussing it, the Finance Minis-
ter stated that the LIC employees are
bourgeois. 1 do not know what he
means by ‘bourgeois’. Anyway, I am
not going into that. (Interruptons).

SHRI R. VENKATARMAN: Here is
a list (Interruptions),

SHRI SUNIL MAITRA: A bourgeois
is a person who anpropriates the sur-
plus value created by the Laoour
Power of the worker... (Interrup-
tions) LIC employees are not appro-
priating the surplus value created by
others. They are setting their labour
power... {Interruptions)

15.32 hrs.

SHRI GULSHER AHMED [in the
Chair]
Very conveniently, the Finance Minis-
ter took only two things into consider-
ation, the Dearness Allowance and the
bonug of LIC employees but not the

House Rent allowance that is paid to

them. The Finance Minister said that
the LIC employees have been brought
on par with the Reserve Bank of
India employees, He has not been
briefed properly. The Reserve Bank
employees are drawing House Rent
Allowance at the rate of 125 per
cent of their basic salary with a mini-
mum of Rs. 60 and maximum of Rs.
150 per month, But the LIC em-
ployees are getting only 10 per cent
of their basic salary with a maximum
of Rs, 40/- per month.

As far as the medical expenses are
eoncerned, in exchange of Rs,. 250
per month, the Central Government

PHALGUNA 18, 1002 (SAKA)
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employees get full medical expenses
for their entire family. But the LIC
employees are getting only Rs. 100/~
for the entire year. That is the medi-
cal assistance the LIC employees are-
getting and the Finance Minister has
very conveniently referred to only
the Dearnesg Allowance and bonus
paid to them. He has not mentioned
about House Rent Allowances and
the medical expenses,

Mr. Chairman, I only want to draw:
the attention of the House to the
hon. Finance Minister’s statement that
he was bringing the LIC employees:
in the matter of Dearness Allowance,
at par with the Reserve Bank em-
ployees, And when confronted, he
said that those whose pay is less than
Rs, 1,099|- they are paid Rs, 15.80 a9
Dearness Allowance as in the case of
the Reserve Bank employees. There-
fore, where is the quarrel? Where is
the difficulty? The difficulty is that
the Finance Minister does not know—
perhaps he has been wrongly briefed
—that for the Reserve Bank em-
ployees the clerical grade used to be
from Rs. 210 to Rs. 615 including a
stagnation increment of Rs, 25|-. Now
this grade has been revised from Rs.
400 to Rs. 1,170 including a stagnation.
increment of Rs, 50|-. That means;
90 per cent of the existing basic pay
has been merged with their ‘basic
pay and they get more—ranging from
Rs. 400 to Rs. 1170|-. So far as the
LIC employees are concernped, no
merger has taken place, The basic
pay has to e merged in the case of
the LIC employees also and then only
the DA of the Reserve Bank em-
ployees can be made applicable to
them. The Finance Minister may
please see his own statement in this
House. The Dearness Allowance of
the LIC employees should have been
spelt out only when 80 per cent of
their pay is merged. If it is go done,
LIC employees ceiling of basic pay
for Assistants should have heen Rs.
1261/- and the minimum Rs. 332/-.
That means, their DA should have
been Rs. 18.95, as is being paid to
the RBI employees. For stenogra-
phers, the minimum should have been
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Rs, 389 and maximum Rs, 1847 and
their DA should have been Rs. 20.55.
Similarly, for Higher Grade Assist-
a1tg their maximum should have been
Rs. 1546.50 and they would have been
paid Rs, 28.70. In the case of Superin-
tendents, their maximum should have
been Rs. 1757 and they would have
‘been paid Rs, 2530. But conve-
niently the Finance Minister for-
got to mmention that 90 per cent or,
for that matter, even 1 per cent mer-
ger in the basic pay of LIC employees
hag not taken place. When he says
it is a matter of equity, even in the
‘matter of DA. for RBI employees you
arg paying Rs. 25.30 as deiling where-
as for LIC employees, you are only
paying Rs. 15.30 as ceiling, Secondly,
LIC employees have become bour
geois—that is what You say. Their
grade is Rs. 175—585, a 22 years
grade, For the last 33 years you
have been ruling this country. If
you take the base year as 1960-100,
today the all India consumer price
index should be round about Rs, 415.
The cost of living is going up, Are
the LIC employees responsible for
it? You are responsible for it. Your
economic policies are giving rise to
inflation. Your policy of taxation, your
policy of deficit flnancing, your
policy of public borrowing, your
policy of giving concessions to big
bourgeois houses, is responsible for
it. Tatas, Birlas and other big bour-
geois houses are jacking up the prices
and looting the people. Because of
these things, the prices have gone up
and you are bound to give DA, Again
I am repeating the same argument,
The fact that you are not paying the
others cannot be the logic; because
you are able to cheat and deprive the
others, that cannot be the logic of
your having absolute authority, logi-
cal authority, to go on cheating the
LIC employees and depriving the LIC
employees. Therefore, ;I submit that
I oppose this Bill lock, stock and bar-
rel and I shall go on opposing it,
along with not only the 45.000 LIC
employees but the entire working
class, who are opposing it
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SHRI SUBODH SEN (Jalpaiguri):
Sir, 1 rise to oppose the Bill. When
I read this Bill, I find that Govern-
ment has sought for an enabling in-
strument to implement the theory
ihat the ruling party has been enun-
ciating since 1874, You will recall that
since 1974, no less a persop than the
Prime Minister herself has said that
the fruits of national development
are being appropriated by the organi-
sed sector, implying that the organis-
ed sector must be struck down and
*implying that the peasantry should
be set against the organised working
class, Now this enabling instrument
ig being chiselled fast. First it will
come upon the insurance employees.
After that, by and by, it will strike
down the other sectors of the organi-
sed working class. Let it be noted
that the ruling party is not very con-
sistent. In 1974, they enunciated that
theory because there wag a strike in
our country. But only a few months
back, when the peasaniry came in the
streets, then again another theory was
doleq out ito wus—the peasantry is
waging a war against the nation; the
peasantry is holding the nation to
ransome! So, today the working class,
tomorrow the peasantry. The crisis
is growing and is deepening. They
have themselves admitted in their
Economic survey that inflation is now
a world-wide phenomenon. India
cannot escape from it, They are tak-
ing for granted that there will be in-
creasing inflation, as a result of which
there will be price rise, when people
will come on the streets. Then, one
by one, these enabling instruments
will be sought for. So, I vehemently
oppose this Bill.

My second point is this, Govern-
ment is a continuing institution, This
agreement., which was reached in
1974, was approved by the then Cabi-
net, particularly by the then Cabinet
Minister in charge of Finance. If you
repudiate ang abrogate this agree-
ment, it will be uncharitable not only
to the employees but also to the then
Finance Minister. What will be the
faith in the Government for the
pecple if a third or fourth Govern-
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ment comeg and abrogates the agree-
ments entered into by the warlier
Governments?

Thirdly, LIC is an autonomous in-
stitution. It is true that the Act gives
ample powers to the Government {0
deal with it. But simply because they
have the power, should they inter-
fere? In the year 1974 when they ap-
proved of this agreement, certainly
it was found viable and they did not
think that it would ruin the economy
of the country. So, it is very unchari-
table for them now to come forward
with this Bill to abrogate the agree-
ment.

I take this as a preliminary step
of the attack which will be waged
against the workers. I oppose this
BiWl. 1 think the workers and the
toiling section, including the peasan-
try, whom they are trying to put
against the organised working class,
will combine and fight this Bill out-
side the House.

SHRI AJOY BISWAS (Tripura
Waest): Sir, I rise to oppose this Bill,
which has been brought against the
LIC employees, because it is anti-
working class, Since this Bill is a
clear intention of the Government to
curb the trade union rights of the
working class, the workers and em-
ployees of the entire country are
concerned over the issue, Now that
the Government have started with
the LIC employees, I am sure that in
future such a type of attempt will
be made in the case of workers in
other sectors also.

The Government are following
Policy in favour of the capitalists,
which will lead to the total break
down of the employer-employee re-
lationship system in the country, Now
the Government have come forward
with a Bill, wheih will deprive the
workers of the financial benefits
which they ere hitherto enjoying.
But will the Finance Ministey bring
forward a Bill to reduce the profits
of the capitalists and the monopolists?
He will not do it, because he is re-
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presenting them. In fact, it is for
their benefit that he has brought for-
ward this Bill. They are very happy
with this Bill. Now in their own sec-
tor they will attack the workers and
curb the benefits of the workers, tak-
ing a clue from the Government.

The employees and workers of this
country are against this Bill. We
know that the present ruling party is
out and out anti-working class, So,
not only the LIC employees, but the
entire working class, including the
Central and State Government em-
ployees will unite and fight outside
Parliament to defeat your attempt to
deprive the working classes of their
rightful dues. I oppose the Bill.

=Y e T9TT ART (FIETAT)
gamufe  weww, ¥ 3w fooww & v
fedw «@ & foe &3r g g o
gamafa o1, a8 S e} giey,
sfael X wugd ¥ g@uT g Fr
' oy et 1 T T ¥
W ¥ 25 et wgy  AIgd ¥ fya
& fwq fragw EA@ A qUaT
IR SrAgT § e ¥ faw owwr
wey St @Y, Wy @IS A
drar wq=rfal & sfand o sy faer
®ITT FETAUR T T Wl g |
wiaifalt #1 aul & & 7@ wfETe
W T 9, WitHr wWeaE w6
arareat & faviat & grer swwT o
wfawe gifew g @, 97 w7 wiw-
®O F A YRR QT F o
I F o7 @ & S wfwer fge
g BT 1§ ¥ w4 @ &
fie  atar arewt =W frrw & figer ®Y
gqm ¥ @Y ge adwifart o daw,
ey W v gfand ags wfaar
€ fwa zg WYy Raar wfge fv (wedx
5 %% & farw & wymfat ¥ sd
Agrar ¥ F W qrferey aresi
& g wok mfedr aroet & g
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[st Gamw wa T4i]

¥ wwr gfe =Y § W< a9 220
sfoae sgrar § 1 ag @iw Sy I
et 1 A awar, afewm 97 ¥R
giafat a3 frdx v g fogia
WA qAGE § Ng-arE § qG9F T
qifefeal Y agrar @ | ™ T@ A
T ®dwfEl o 8 ¥R S
W o gag FfAde 1 78 faw
wi§  dreaifaw aff w0 W
gaai | 3@ faqa & Fgqaai g o
S W gF fadg N wiaq gaa,
Hifs T/F T g F R wfuwd
F1 gaer fRar war g1

gaafes gdigm, AN o6 S FA
W FE Frg gidy off A 8¥ wed
gaRly ¥ gra gear fear st ar
WX gEar v arar fgqr sta ar,
s g a1 Shas drer wiTdE
FOOG TN ¥ wA@q AT FE
A AN WTE | WS IIF @A
TF Wi Gaard gIATH & w W
gaaT g 1 odr feafa & @i I A
Srax d@rar g F Al s
F OEIAH F FAULT YT AFL QI AT
faar war & 1+ z@ faw & gro gAY
wiafal !t amwe ¥ 9fy gy
AT 1 o g A -
g WA, Tueary w g, wqor-
A FRA AN wrs@F aw
A @A T IR G W THR
F wiga F gra wfawt F wiwwrd oo
FIT FW S OWr 1 ag IHA
AT WX  FE F HAT F G
g ¥ Tiw frad & AT, AR
A FET AR D ER 1 @y
TR ¥ g A T R N 2
AT ¥ ag w7 worge Aoy
&) T@wg ¥ sEw Wk fadg
TWE |
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SHR] NIREN GHOSH (Dum Dum):
Mr, Chairman, Sir, this iz one of the
most preposterous and bad Bills, &
sort of fescist type of measure, that
I have ever seen being introduced in
the Parliament. This is not only anti-
working class but also anti-national

1 have heard the Finance Minister
saying that the LIC employees have
‘become bourgeois. Perhaps, the Fin-
ance Minister thinks that Tatas and
Birlas are workers and that Indian
workers have become capitalists, the
bourgeois class. Hg is in the gervice
of those workers, Tatas and Birlas—
they are not bourgeois; they are wor-
kers,

May I tell you, when it concerns
Tatas and Birlas, etc., this Govern-
ment and their Ministers simply crawl
on their bellies before them. But
when it comes to the working class,
they become a mighty policemen,
beating them down, and they think
that a patriotic service has been
rendered by them. With this Bill,
I say, the Government has declared
a war on the working class. That is
what the Government has done. We
have seen the real importance of it

They are going back on all the
promises as in the case of Bangalore
based public sector employces, They
are enacting a measure in order to
bypass the Supreme Court and {o
negate its judgment. To the extent
they have gone, it is an anti-national
posture. Because {0 go against the
people of the country is 4o become
anti-national. Te be simply in the
service of big bourgeois class is also
anti-national, The entire lot of them
has become anti-national, This has
become clear with the introduction of
this Bill.

Not on]y this. When they say that
Indian workers have become bour-
geois, they are setting one section of
the working class against another and
their purpose is to create .a division
so that the working people of the
town and the country side cannot
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come together and march against
them, the reasl exploiters, That is
their whole purpase. To the extent
they want to create a division amongst
the working people and the Indian
people in this country, it is a delibe-
rate, diabolical policy that is being
pursued by them.

They talk of raising the living stan-
dards of 50 per cent of the neople
living below the poverty line. There
are 70 per cent of the people who are
living below the poverty line. There
are agricultural labourers. Their stan-
dard of living will never be raised.
instead, they will be pushed down
balow the poverty line. They will
point put to them and say that it is
an organised sector. They have fought
for pretty long years to win some
concessions from them, They want to
snatch those concessipns from them;
they want to curiail them. They are
living in wmiserv. During the rcgime
cf Shrimati Indira Gandhi, the nssets
of the ten capitalists went from Rs.
500 crores to more than Rs, 1,000
crores, in three years, That means
their assels doubled.

Whenever the entire industry was
in stagnation, that was falsely atiri-
buted to the poor services rendered
by the workmen! I am sure that they
will go on repeating the same charge
in future also.

Let me make it clear that the {rade
union movement and the working
class are being driven to the wall, We
have no option but to accept the chal-
lenge and to fight it back. And natu-
rally thig fight will go on, with what-
ever means we have at our dispossal,
There will be no let or hindrance in
this fight. Since it is a genera] war,
everything is fair in ar gnd love. We
declare that we will fight it tooth and
nail, inside and outside Parliament,
through strikes, through demonstra-
tion and through every possible me-
thod and bring the urban and coun-
tryside together, in order 1o oust this
Government from power. This Gov-
ernment has become a stumbling.
block in the path of advance of the
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Indian people. I, therefore, oppose
this measure, lock, stock ang barrel.

I know this Fascist Government
will not retreat from the position.
But, we will alsp not retreat from
the position, There can never be any
compromise between the authoritarian
forces and the people, So, the war is
on. We will fight this war, Whatever
may be the consequences to be faced,
we are prepared to face and we will
face them and fght will continue.

Y TrarEEre mRd (gIAT)
gania o, § =5 faggs &1 SR
faie & % fac @er gam g
tq faqas & sifw e ¥ fevstia
AR favdm gast ¥ fegma v aa
¥ Fad 9 FY 1 owmwsd &Y
ama & f ot g fyveltm o< favaita
ARAIT FT WG TF TG TRAT HLAT
W W AT iR mA # &9 fagrar
#1 w1 < {59 g7 g@< «@d
@ 9y fegr yIgmAr W Y )
AT A [wWmiEr Yafa wr OEw
WA qE A FGr OBA g0 7 TW
T F 4g SHifog F0 g F q@
T wudt N g FATET W A
fratfe #1 a3 95 9% 9% FT @
2 fegeam § oiEr swawar #Y
7RG 7 F @T

PR F G & a9 foqr star
fFsan agaaran faadt §, san
g A @@ wgdy € wife gart
W ¥ aga Al o @ § e aga
wn faaar 8 | @@ T w wiw
T AN 1 v ¥ oger Oew
fgag g FIFAT T 5% frfa-
T AAZA &AW A1 gare fagre §
faaqr & waFT My I WTF 10,
20 T ¥ @\ w¥F Orwar g ?
"I FE A A T Iy ¥ i
Qe o F T THA THiwe WY
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[ T wref]
€ xu¥ gy oY wiwwr wrg
TG WT WX | WO ¥ A
Wt fear § & aw So-wogd & fag
o® WA W AR R e
¥ T 9 IT & f. 35 T 3w s
Y oA, arfw S feafa & gare
g1 Afr el o ag THT ¥ A
A A E Y T @ § IE 7
q|® QAT FAT AW, g I8 A
&1 1 afew 7z @ aw ¥ g7 dar
wC AgAT @, SANEEl § oy
R v qAg WK WA § W IS
T FEgd & a7 fawg d7r w0
Tt & 1| Tur ¥ F g &l Ay
fedft &=y & T@r wAr AEdr &,
EUICE R (i

16.00

fody aradle wxw & S & s
g fe gowe yAwErd F foums
9FF  qAw q¢ aAfqw SR ¥ fag,
WrErd, |asE wmafat w1k
faxet =g pafal § e o< Sfaw
TN F fag FTT /AT A St g
e WX g aTR-aT® W Wy
¥ wifew a7 9% § | T F@ICT
wft IHF w7 dfew w7y
fermr Y & 7 TS figwe o
@AY &y g1 AT g 1 dg 9w
grgw Wit faeeli AT @ =Agie
wTl ¥ W A 9T ¥ET S
¢ |

FeEaa A wT E | AW
g farelt for ot wfgerdl ot o oA
g w G ff, wgmé & faws
afgseslt &7 T@mMT W A m@iw
s ¥ fog, @ war & ferers, g9
BN A AW AT KT F
faeme, sa weT ¥ awey qive 7
LAY § I qC T - oy |
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g wiw ar qra A, e ?
goRr Anfy N aw Rt §fa
gn Aegd & fgdet § 1w owerd
#r fgdfr v a1 gIw & www A}
T R

LTI @IFIBERN
T RIAFL WAL ¥ W, [AFL AT
F €T, YA WK OG-S 7 -
g #¢1 faw  fegwt s g9
qge e faar @, 9@ 9 wEA
FL | T MY W F A6 v T
FAT 1974 F Imw T v fagmr
e fovar ar | ag froin wasYar-
AT ¥ GORAET EUM 9T | L
¥ wg &g hw w7 @ 9v I9F
afe ®f Far @) frad 91
F  qF 9—HGAT dIwd W d@eq
& aof 9T SR Wikl fwur ar )
FTHIT A IAET 7 FT HE1 AT AT
FF Ay faar 0 ug o wasy
S Tgdr g

T A W FEAA F I
faTdT & B9 Y= 904 HITT F1 & (19w,
w1 g1 wig foal § 99 97 g%
ara snar g, ar fadly wr i mey
g1 wgwwl W I AR oA
MY STHE B9 U LT-9T WA, ar
&g AT nawr Wi o, fawd
MEFT T FH AWM W sige
awes gy | AW T fggEm
¥ wwfer wiT weinfey O w@gd
£ T & § R sud fao e
W sAear &1 A wowT q§ Y,
afexs o a3 wh, o IFFY Far
I, St FHT FAST AR, AGIoIw
ST ey WY A aver wg e St

X & forg ag wda g, wfewr vaw
% ag 1§ W AWy 3y avew g,
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forud  @ra wry gofafaat & ey Yy
wn & fag g g &fFe w9
AR T @A T A § 0 sy
aga wfaw  EEr ¥ | gEaET ga@
T F AT I a8 7@z
sE @A F wow ¥ AY T
aw gage—wl ¥ A w7 Ay
FTWE) o @ F ey &
sfae g v . Aifs seng §, &
JYRT N ANF Y faiwwT® &)
gTHT F FF qEH ar oy gyrgenw
FE QEW 1 A AT wgRA ¥ oY
fraze s Jigar g & 9g T 4,
oAt qfem wf w0 & oafe @
TR T $L GG AR FT FAAT
* faq 1 wugw Anfsr &

yfgT ¥ 0F FI7 WX TG ]
AT g1 AT FET § B @ qorgd
TG Fq qag fredr g 1 94
gy AWM @9 awg Ifaaa) Y g% ¥
MR F79 o g, fagr #Y ana
 aar wig fa oiv @ e #
T foe), T go 7 & f 97 =
faeen anfge @V sra¥ wig & aw-ay
qer Hi awal fadg 3@ § wi
Fga € f& @), @@ wegdl #v T
g a9 rwm-fainy & 1\ 9" awy
MY FE AH 27 Ty YT AT HY
g wfgn fe ad, wely S @
T OFT IS AT TH A F AV Armwsy
ferenwr & & & fama @ar &
€ a1 wwgT gfmal F W E, 7
W AW FA FIT AT A AR R 7
TEr @t @ wgy 7 wfew famo
FF | gfee fadas #1 7w
femsmen | woge Yaw w@r §, W9
N fgraw o &0 s owT Sy
ferqe )t @t 2w fadms o3 =
WA ¥ fag omT 3w & wwif@
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F | I F WT FTogeRTT AW
e far fergear @1 worgT o, fieg-
wA ar fRure ageen ¥ R, it
& wiy wfi A @ g, TS
A wrree A qefer w7 wr
g W 3T & Wigd T OWE )
Fga e sy F faeg o qwy &
g g sl o 7EF 7T Y fRT g
T AN AT E W AR T AW T
F1 €T F &Y T SrEhy

T Wkl F we § ogm fagaw
w1 AR faim @@ g

5t frearQt e s (sferaer)
HTEH SWEIRY Hrrwd wdsHe faw
w1 & GudW KW E 1 WA\
WY ST ST AT WA AT @ 9 IaF
grrg H g fragw w@m wgar
g | fegeamw & W@ qgm waAAe
orrd g, fed dwT ovends
gl ar wreae AFeTH Y, wdi A &Y,
faeft aqeaTg T ATSE WL ;T
e ¥ freet @ SadY aeeng faedy
# of 7t famdy | g e B a
aifed  gmd oY @ e ¥ weava
fagmr ary o7 &%, IFAT e B9
1 a1 &) faamr ave off w8
qY TR FoA¥ @C WAAHe ¥ wiw
T §, ¥ dza MEAAT ¥ wom §
wF qfsww FRT W Sy Far g, W
AR F fwasr faemr & s o
THRY FIWIRAA F FTH FE o0 1Y
faqar faear & 7 & 1 @1 g
I TF Tw(T F o4 &, TH Y Haqir
¥ owg wma g 1 T fefg B
T 7 &1 waray da fan wmar g, sava
agrar fzur siter § a1 fafesg qd
¥ ag uF qEwE A Aifg @i Ak
Fg WA FY N gard aTHT A
LESIR UL C U L L
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[t freardy sas 2ama)]
faw ag agi @i 31 o faw w4

qifdy #1 & &G F fag @@ @

2 fAfres sQF T ag @ma a1

gau fraga & @ sigar §--
vifgam  fowomes @z 7 a3 &
FENAT R HFE 7 Din aFqT
27 w@ w0 ouE § raaTa € ¥ e
JE 9 TN AT FHET G0 ST S
gg EfEWT F R WG Teq ay
fafrae 0% & W9 A HIT QA
stanr fF fam & owio SEEF mad
& #tc vu % frw g% 51 wod a0
wifgr | T8 W& 1 S g
A9 #1 FEAIIT F g 9 W
gy Afgdi 1 watfas 5@ F
fag w@ were ¥ faw agi s gw A
wega frar § 1 fafeom @ & g
gararAfaat & S Fw A G ¥
I FaR ¥ w37 § 99 F wIwT
3 frm wwR & qugd v wer
RN AT FAT N AETAIH D
g Sdr ¥ wyew ag fagaw Wy @
ok fafime 0% & 37 afdq A
faaar T gmIY FEAR FAAT
famrar wifge ag 3™ #1 gmw @ldq
gart s A fear g1 N
Fex & fm agaers gwd ae wow
2 AT WY IgEeAT § A gy ww
g &% S3grE? gmu S
qar e s Tifgr ar o wEdr S
qgEwaR TG & | 9T F @@ a1 4
yoam Efoa & e 9 | A
FE TEY § WR T FEE FEW
A § 1 IT T FEA AW OFY
fearag ®C F 93 FA FAT 1T
wrafadl & WY WG AT FE@A
FA X ATE W w0 Hfifa
foger ¥ fefer ad% & wff o
Tt | gt wrerw fafasee g
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¥ it Y gg ¥ weEl 7 faegw w
g oY o Mg, T 9T Emiwr
Tada FTT & 1 AW 7 SIS g FY
0 I F G G T[AEATT TR
1 DT TAT @ | ofeww R F
# #) T TR TE G X
faeme fag o 3 € | ST
JAEAE T AN FP( AT GA(ST FE
¥ ™ @it ¥ fawi® ¥ g F
Ty & | 9T 4 e g T
e § Tg @ g ) e @
&1 97 F v few goT w1 wewg
A g7 g & r @ §
s W mear=T fEwa o @
2 FwINT FARARY wW I
i Ay G T W@ E 1 ag g
WA AQA I F A F @A AL
fe S A @z Fog 3 gom
wqr W@ € A AT gagd, Ty
FIFETN HT B B AW Ay Sy
R F fae fFg 951 7 =yIeqy
Toe RE? =g ad & & ww
aifrie Tafe adf & & e 2w
¥ AR AET A A FAwX |
WE L gy st Wgy B g fe
Y Y WET W oFar &Y wr g ?
fmg =T A wogaeqr T I W
g & wifseee wafre ol &
W ABT ¥ 50 W@ A FIAF[ THIASA
7 farai T a9 WE ' =0 wore
AT |F U AYTE TG E
gl 9 ¥ FgY § 9 <@ swaeqr #1
wAqE  qAeAr wgy & Aafww Ay
Afqat ¥ facgw e &) wrdrm s
foe a@F ¥ ¥ 3@ I ¥ Frg woU
TEAT? TF TN A P W
A T A O A | quraey
go swgy § W AR 39 W
wgY &1 T sww N Afeat wor
T yam frfres At N am

Iy A ez A weawy §1 wefm
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& w vl ¥ frage s Wz
£ f s wadt s ST § o g
g sum ¥ gl | a e am
g W WA FN qR_Y &, fEama
W HAr FE ARY & AT TGt 30
WA WS LT & a1 5y IT Afqay vy
agqr agdw & 1 f5 g g
FUaT qEg w1 A TJ|@E g
Ay @r g fwmAl s wdat
1 AT aGgr F fag weardt @ §

wreAT oY, Arg wEF E foo g A,
wrrdy gfaa Ty amomyg & afeq
g ammeg 74 § afew 3 yode #
qu  faare @A s 1 9FW
TR #gAqd a9 F fag g
HYAY Sedr WA FTE | 3 T Y
FIX W #  faaa v gwE
firgr & 9aar =AY fedl 7 ot 78Y fam
2| W AT AN gl =aearHi A
3w gOF # ga@ ¥ fac faaa
g IeN far 8 «qa sweq #y§ o
AR FC AT E | zE@EC F faaea
FE Higar § R o9 Aifeat AR
FAFAT F QYT 9L 2 FF AG FY
Hraar FJfge e o ags Sy
FodwfeEt &1 &0 faa @ 2
we gEA @ gar fqd v g ?
HqES TWRY  FEIRT F wa=afar
w frrmrang A ar e fag <@ @
W @A 3 fegac fog wr 3 7
AT A 2@ BT B wwEm oqfem
FTAT AT | I AT 4T AN T8
frar ardwme @ T4 A T 20T A7F
sty A+ FY Fawar §, w9 oA
fegd &% acl #1 agsdT, o
qfsaw  AfEX wEEhRT T W@
TEEET WX 985 AT 794G qAIw
W AT | @ AT @ ww
Y smaear Al aor @AWY
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R wfee wiadl ¥ 09
waar gl w0 awdw fwar av Afea
# ) wrRaT IR worgdl Wi At
Ffeg Asmar sy e ? ¥ Faw
g At & foegsa T w® AW
g Y T qW AT gaeATHl 1
fomey ¥ F FreanI @ g
@y | A e & owan ® fafee
dtx ¥ x ¥w w1 Fate fEar
AYC |qror WY T q€IE FET U
GIACET  JIgT FYT 9T 48 &, TEM
1974 ¥ TUECEH A T qAR AW
&1 Frg foon A s TEwC §{ AQ
d1 &@or @ g wgrdr, wEH fwEy
fae€ ol wedlRwwem &1 SR
fear « ST ot ¥ mwa §oTEW
I W g=iz w1 f@n, g9 2w A
e § ggar faar 1 gg A sy
gfigq widY &1 dqeq wix ga=t 4. faar
g v gwawr 71 Sga & o
¥ T WX NT gEEd) F A9 39
T W WAT d@r W g | S
ST F1 QFT § ATCHEIE 7Y T
M NTA FCEE 1 MY FEA
fafaseta qu-au & ¥ FREw TG
o g § s qw Y wiEs faerh
wafere & =4 faw &1 gwda FET E

SHRI GEORGE FERNANDES
(Muzarffarpur): Mr. Chairman, Sir, [
rise to oppose this Bill. For the last
several days we have been dealing
with this issue and debating it. T was
seeing the Finance Minister, sitting in
front of me, fondling the old annual
number of Main Sfream, and I also
say him wvery seriously studying it
I did not know that all that he was
studying was just one article written
by me—I thought he was doing little
more than that— and that too not the
entire article but just a couple of séen-
tences from that article. I would, how-
ever, like the Finance Minister to
know that the views that gppeared im
the article of Mainstream—the Annuad
Number 1977—are not the views that
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I held as a member of the Govern-
ment. They are the views that I have
held all through my trade union life
and if the hon. Minister would care
to read one other article which I
wrote after May Day 1980 and it has
appeared in a magazine called Sunday
published from Calcutta in July last
year, he would fing that my views
are the same,

1 have not discussad the wage struc-
ture of any particular category of
employees. I have beemn an advocate
of a national wage policy all through
my trade union life and it is now
about thirty-two years. Over these
years we have fougnt many a battle,
one of which was cited by an hon.
Member who makes with his noise all
that lacks ip arguments and just
everything else. That was the 1974
strike of the railwaymen. My homn.
friend sees in tha* an attempt to crcate
chaos in the zoun‘ry. It is not at ori-
ginal statement that you are making.
Others have made it Lefore you. But
the fact is that i 1974 the strik: was
o1 this very issiie of national wezge
policy. The railwaymen were de-
manding parity in wages with other
sections of public employees, There
is a strike going on in Bagalore just
now. One hundred twenty thousand
werkers are involved in that strike in
Bangalore, Nasik, Naini, Lucknow,
Hyderabad ang elsewhere in the
country. They have withstood for the
last 74 days every kind of assault on
theen — physical ang other tactics—
which no civilised Government should
be use.

I wish to refer in this House the use
of barbed wire round the Chiklal Bagh
ground in Bangaiore on the 5th of this
month to prevent a meeting of the wor-
kers. The police, the PWD and contract
labour spend the whole night to sur-
round it with bared wire—ten feet
high barbed wire--to prevent the wor-
kers from assembling for a meeting.

'Sir, this morning this House was to
‘witness a poster and hand bills which
nre now telling the Melaylees and the

-
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Kerala people and the Tamil people—
that includes my esteemed friend, the
Finance Minister, slso because he
comes from Tamil Nadu and there in
Karnataka there is a wing of the rul-
ing party which says ‘throw out Ma-
laylees anq the Tamilians. If you do
not do it within seven ggys than they
will starve you of water, electricity
and rations.’ (Interruptions).

We shall be discussing se-
parately, The hon. Member may
keep back his fire because he will get
a chance most probably tomorrow to
counter it with evidence, But today
I am raising it in the House with evi-
dence. Sir, the only point that I am
making is that there is a struggle go-
ing on and let me tell the hon. Mem-
bers that there is something else that
they tried to do. Weeks ago a Min-
ister of the Government was sent
down to Bangalore, the Minister of
Health, Shri Shankaranand, He spent
two days in Bangalore calling toge-
ther all the Harijan workers and tel-
ling them this is an attack on the pub.
lic sector and so on and so forth and
those workers were asked to go back
to work. They refused to go Dback,
Another effort wag made to tell the
Brahmin wworkers that they rnust
protect the leader and, therefore, they
must go back to work. Nothing works,
Mr. Shankaranand! Neither Brahinin
slogan nor Harijan slogan  works.
And now you are back to one of the
lowest of sglogans you could possibly,
coin, that of Malayalee versus Kar-
nataka; Tamilian versus Karnataka,
But we will deal with it separately,
The point I am making ig that the
struggle for parity in wages is some-
thing for which people like me have
always fought. The Finance Minister
pointed out that Allahabad High
Court has given a judgement and he
said. ‘My esteemed friend Mr. Geor-
ge Fernandes was a member of the
Government; so also Prof, Madhu
Dandavate’. I would like my es-
teemed friend the Finance Minister
to know this that some of us oppos-
ed the idea of going in appeal to the
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Supreme Court, I know I have tak-
en an oath and I am assuming that
even when I am in opposition I am
bound by that oath, And that is
why it is very difficult very often to
discuss a lot of things. But let me
make thig point that some of us op-
poseq it. I lost here as I lost on many
other things and my Government lost
on this issue also. But I would like
the Finance Minister, if he wants to
quote me, not to quote me only on
one article in the Mainstream but io
quote me on a number of other arlic-
les on issues on which I kept on
speaking in this House and also writ-
ing outside aad now that I know that
the Hon. Finance Minister reads the
Mainstream and reads it with such
dilligence, maybe, some of us could
write a little more in the Mainstream
so that we may help the Finance
Minister assimilate some of the ideas
for which we have been campaign-
ing in this country, Will the Finance
Minister accept my idea of aband-
oning the 700-crore fraud on the la-
dian people in the name of Asian
Games? (Interruption). Why not?
After all, if George Fernandes has
given an idea zs to how the national
wage policy should be, ang if those
ideas inspire the Finance Minister,
why should not George Fernandes's
idea on 700-crore of money going into
the drain jn an extravaganza which
has no relevance tp the people of this
country also not inspire him? Will
the Finance Minister listen to George
Fernandeg on the Black Money
Bonds when the Bill comes up next
week or when it is put on
the list? I said that we are opposed
to this Bill. I said that it is an in-
vitation to black money, Will he ac-
cept my views on that? Will he ac-
cept my views on take over of large
number of large-sized private sector
undertakings? So, Sir, the main point
that I am trying to make out is that
there are wider issues involved. Our
opposition to this Bill came on a va-
riety of grounds; I shall not go back
to them again, But take the State-
ment of Objects and Reasons which
the Financoe Minister has enumerated
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in the Bill, What has he said? He
said and I quote:

“In order to control the cost of
administration  in the interest of
the Life Insurance Corporation - of
India and itg policyholders whose
premium income the Corporation
holds as a Trustee, it became nec-
essary for Government to vest it-
self with powers to determine the
terms and conditions of service of
the employees and agents and
streamline the salary structure.”

Now. I would like to ask the Finance
Minister that if this is the primary
object with which he came forward
with this Bill, why is he deciding now
to split the LIC into 5 units? Is that
also to reduce the expense ratio, the
cost structure and so on and 5O
forth? Or is it to provide for &
Chairman instead of one Chairman?
To provide instead of one M.D, 5
M.Ds? Instead of one Board of 10
and 2 Joint Secretaries (who inciden-
tally get less than the LIC em-
ployees hut who would_continue to
enjoy being Joint Secretaries rather
than become LIC clerks by using
some of the influence which other-
wise they spend along in a very big
way); instead of having two or three
in One Board, you want to have 10 of
theen on 5 boards? Instead of Laving
10 member Board of Directors you
want to provide for 50,—all of your
own peaple? (Interruptions) It is very
important to educate some of ‘you,
particularly when we have a young
man like you and an enthusiastic man
like you who is ever willing to learn
even in this age. It is very impor-
tant that we raise this issue again
today because I want the Finance
Minister to remember that if we are
opposing this Bill today it is not
because we support anything that is
irrational; we are opposing it be-
cause the grounds which the Minister
has come forward which are not ten-
able, I would now go back to the
point he made about Mr. Fernandes
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and Prof, Madhu Dandavate beiag
in the Cabinet which went in appeal.
We were fair, but you may charge
us that we had gone on appeal, But
we did something that was legal and
we went on appeal to the Supreme
Court. What you have done is that
you try to introduce through the
back-door an Ordinance with which
you are now trying to do away with
all that the workers have achieved
over 20 years through collective bar-
gaining, Are you {rying to equate
your Act with this Ordinance which
the Government is going against an
appeal, against the judgment of the
Court? Some of us did not support
that idea. But can you equate this
too? And yet 1 find the Finance
Minister teday having nc other ar-
gument. having nothing else to fall
back  upon...(Interruptions) My
celleague Prof, Dandavate  was
quoted as gaying that he wasz quoting
the Bible when he wag reading the
main stream of article....
(Interruptions) I felt like saving that
the devil is... (Interruptions:

AN HON. MEMBER: It was
wrongly quoted,
SHRI GEORGE FERINNANDES:

If at all sometimes devil is friendly,
it becomes a problem...(Interrup-
tions)

PROF. MADHU DANDAVATE:
Here it was a saint quoting irom a
very bad scripture....

SHRI GEORGE FERNANDES:
Now, we are in a situation where
the Government have really thrown
a challenge, This is a challenge
which we are seeing everywhere and
I am sure the hon. Member from
Rampur Constituency will not ‘ake
me g misg when I gay that we were
facing it in Modi Nagar, we were
facing it in Bangalore public sector
undertakings, we were facing it in
a large number of sectors where the
workers are being denied a fair
deal. You are using all the powers
that you possess today to deny them
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of even what they have. Many of
us have criticised this Bill that it
is not only a wage freeze Bill but
you are moving in the direction of
wage cut, to which you have taken
the first step by bringing this Bill
forward in this House, You may
use all the powers that you have to
pasg this Bill. But let me warn you
that it is not going to work, It did
not work earlier and it will not work
now. Last time, you did similar
things. Don’t forget that. I do not
want to go and refer to the ancient
history, I only want to go back to
3 or 4 years during which pe-
riod you brought forwarq the Emer-
gency Bill and then you tried to do
away the various concessions which
the workers had secured after sev-
erai years of struggle and you know
the consequence, Todary you are
doing it without the Emergency or
may be having created a situation of
challenging the working class in this
countiry, vou would than think that
may be conditions could be created
where you can once again talk in
termg of Emergency, It is wvery
difficult to knmow tiheir minds because
very often when they say ‘No’, it
mears ‘Yes' and when they say ‘Yes’
it means ‘No’. It is very gifficult to
know what js going on in their minds.

PROF. MADHU DANDAVATE:
Especially when the ladieg any
‘No'........

MR. CHAIRMAN: The ladies are
sometimeg kind and soft-hearted,

SHRI GEORGE FERNANDES:
So, if the Government hag any such
ideas that they will beat the work-
ers down and as the hon. Members
hag just now polnted out about the
poor and rural people gnd so
on and so forth and I know a large
number of hon, Members on the rul-
ing party side are deeply concerned
about the poor and the rural ang you

,approached some of them the other
. day. Now, the expenses that have

been incurred, work out tp any-

- where between one hundred crores
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and two hundred crores of rupees
It was nice to see, it was mice to
know that in your disposition the
poor of this country can afford Rs.
100 crores to Re, 200 crores to come
to Delhi just for a day. It is good
to hear that, it ig good to read that,
it is good to know that, But it
you think that you are now going to
create a situation where you are go-
ing to bring about a division bet-
ween urban and the rural, between
the workers and the peasants, you
are making a mistake on that (In-
terruptions). We never made that
mistake, Of course, we made a num-
ber of mistakes, not a mistake of
that nature...(Interruptions) be-
cause we are aware of the fact that
the workergs of the country are the
children of the farmers. I want to
warn thig Government. Thig is a
very major piece of legislation which
they are now going {o cnact, It will
be passed, thev have the majority
with which they can pass it, We
are aware of that. But since they
are now on the threshold of enacting
this major piece of legislation und
in the process, throwing a challenge
to the working people of this coun-
try, let me tell the Finance Minis-
ter, let me tell the Government that
we take your challenge, that we
accept your challenge and though we
shall have lost the fight within ano-
ther five minutes from now, but we
shall take this fight outside this
House and we shall meet You any-
where and every where on any terms
that you may decide and we shall
finally win this war,

With these

words, I oppose this
Bill,

MR. CHAIRMAN: I am sorry, Mr.
Madhukar, I could not call your name
because the time is running very
short,

Now, the Minister,

SHRI R. VENKATARAMAN:
Sir, very early in my legal career,

PHALGUNA 18, 1902 (SAKA)

(Amdt.) Bill 398

1 had read a little anecdote and that
is that if your case is week, you ab-
use the opposition attorney.

MR, CHAIRMAN: Abuse or an-
noy the attorney?

SHRI R, VENKATARAMAN:
That ig also used, but ‘abuse the op-
posite attorney’, is the British ver-
sion of it.

The amount of abuse that I have
heard makes me sure that the case
iz weak.

So far as the Bill itself is con-
cerned, it is very simple, The pre-
sent wage structure in the LIC is
irrational and on that there can be
no two opinions. And what the Gov-
ernment has done is only to bring it
on par with some of the best that
we have. To say that Government
have done something which has tak-
en away the right of collective bar-
gaining is to indulge in exaggeration
out of proportion to what has hap-
pened, Sometimes, as you know,
exaggerationg lose the case, If you
exaggerate too much, people do not
even understand what the substance
is in that. No power has been tak-
en. no law has been enacted saying
that there is no direct negotiations
even now possible between the LIC
and the workers. What we have
saig is that in view of a long pead-
ing dispute which has gone from
court to court and involved infer-
minable proceedings, Government
have taken powers to notify the
ceiling. rate of dearness allowance
and the application of the bonus law
to them. Therefore, to infer from
this that the collective ‘bargaining
right has been taken away and
there is an attack on the entire
working class, there is a battle, war
cry raised against it and all that,
is to whip up an emotion which is

not warranted by the circumstanc-
es,

A number of irrelevant things have
been said and I find mysel? in a
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difficulty. Normally, I do not reply
to things which are not relevant,
but in some of these caseg if they go
unchallenged, it may mean that we
have accepted thoem. Shri Fernan-
des particularly said thai tlhere
were some attempts made by the
various people in the Government to
split the workers, I very firmly de-
ny that charge. The workerg them-
gelves have been coming and meet-
ing different Ministers and they
have been {rying to request them
to intervene and bring about some
kind of settlement, To say that the
Ministers have gone about creating
differences between Harijans and non-
Harijans, or Tamilians and others is
totally unwarranted in the circums-
tances,

Certain motice or some poster has
been displayed in the House. No-
body knows who issued it and yet
you assume that it has been issued
by the ruling party or the Govern-
ment and then you go on attacking
as if it had been established that
it has been issued by the Govern-
ment or anybody incharge of the
Government, or anybody connected
with the Government.

Now, if you assume the thing to
be proved, then how do we deny it,
how do we counteract fit? I thought
there is something like logic, some-
thing like proof. And when you
make certain allegations, they have
got to be proved. But you produce
something and say this is something
produced, therefore, the (Government
are now trying to spilt the workers in-
to regional and linguistic zroups and so
-on is a statement which, at any rafeon
the present showing, is unfouaded.
We do not know unless something
more positive is produced as to the
man who propounded it, as to the man
who got it published. It is really
not possible for anybody to im-
mediately levy a charge against the
Government as such or against
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Members of the Government as be-

Mr. Fernandeg particularly want-
ed me to tell him whether I would
follow him in several other things.
Well, it should have been obvious to
him that 1 don't, Well, if we had
followed him, we would have been
in the same place; the very fact
that you are opposite and we are not,
proves what I say.

But what I quoted was what Mr,
Fernandes himself enunciated a
basic Labour Policy that there are
high wage islands and he specifi-
cally mentioned LIC and Banks and
he said that they are asking for
more which, in his opinion, is not
justified, I gaid, when Mr. Fernand-
es himself had satisfied that it is
not justified, how does he mow go
and support the case when I tried
to bring out uniformity,

16.38 hrs.
[MR, DEPUTY-SPEAKER in the Chair.]

SHRI GEORGE FERNANDES: Only
one minute Sir, If he reads that en-
tire paragraph. he will find that I
have, in fact, used the term that
they are very justifiable asking for
more.

SHRI R, VENKATARAMAN:
Shall I read it?

SHRI GEORGE FERNANDES:
Yes.

SHRI R. VENKATARAMAN:

“Agitations are presently being
conducted by the LIC and Bank
employees seeking still better”

mark the worq ‘still better’
“wage terms”.

And when you come to this....

SHRI GEORGE FERNANDES:
Read the whole paragraph,
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SHRI R. VENKATARAMAN: The
paragraph gays:

“Cement workers are threat-

ening nationwide strike then, If

they are not given =a 50 per cent
hike in their total emoluments”

In fact you are supporting what I
am saying.

“In Haryana, Tamilnadu and
Maharashtra industrial production
has come to a halt in several

industrial belts. The impression
that with the CDS and the Bonus
question settled, there would be
a thaw in wage demands has been
belied. As their wage contracts
expire, workers quite justifiably
are seeking fresh negotiations on
new demands.”

SHRI GEORGE FERNANDES:
1 said they are justified in seeking
it

SHRI R. VENKATARAMAN: No,
You say, ‘they are asking still more’
These are exactly the words.

If the LIC and the Bank employees
are seeking still higher wages that
means they are getting high wages
that they are not entitled to.

SHRI GEORGE FERNANDES: In
the absence of a National Wage Po-
licy all these things may quite jus-
tifiably take place,

That is what I said,

SHRI R. VENKATARAMAN: 1
will reaq that also.

“Apn essential aspect of the for-
mulation of 5 National Wage
Policy ig to accept the principle of
equal pay for equal work. ‘Though
this is a preposition that is theoreti-
cally acceptable to everyone, the
organised working class has, short
of sloganising it, done pretty little
to translate it into action for ob-
vious reasons. The result js there
for al] to see, Even in the organis-
ed industrial sector there have de-
veloped high wage islands that
have no relationship whatsoever, to
the wage pattern prevailing in the
entire jndustry.”
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And he goes on to say:

“But the minimum wage of the
unskilled workers in the Khadi
and Village Industries Commis-
sion where the files get pushed is
over Rs, 300 per month.”

“And, ag trade unionists we are
keen on getting bonug for the em-
ployees of the Khadi and Village
Industries Commission, while the
Khadi worker’s claim for a better
deal will never figure in our think-
ing.”

The who[e. tenor of this article ig this.
(Interruptions) If you say that I have
read wrong, I am sorry.

MR. DEPUTY-SPEAKER: What is
the date of this?

SHRI R. VENKATARAMAN: 19717.
(Interruptions) It js al] right. It adds
to my knowledge. (Interruptions)

SHRI GEORGE FERNANDES. We
were discussing the national wage
pelicy. It is not only pre-1977 or 1977,
I am prepareq to read articles of 1980
and 1981 also for the Minister.

MR. DEPUTY-SPEAKER: He could

not have written a better article in
1977.

SHRI R, VENKATARAMAN: The
whole tenor of the article jg this,
(Interruptions)

SHR] RAVINDRA VARMA (Bom-
bay North): That justifies his position.

SHRI R. VENKATARAMAN: He
justified himself on that word. 'The
tenor of the whole article is that.
(Interruptions) It is mll right; but
based on what? It is based on the
feeling that some high wage islands
are existing there, while the Khadi
and village workers are getting very
much less—for whom the trade unions
does pot shed a tear—and while we
are going on asking for payment of
wages and bonus for the worker—
who is a Clerk or g5 employee in the
Khadi Commission. (Interruptions)
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Thig is what he has stated. Thig is
the position.

I do not want to go into an elabor-
ate argument. I only wanted to say
that the position, ag stated by Shri
Fernandes himself, is *hat in our
country we have, rightly or wrongly,
intentionally or unintentionally, deve.
loped certain high wage island
pockets; ang it requireg to be set
right. Ang this jg what we have done.

Fernandes again gaid: “We filed an
appeal. It is different from bringing
in g legislation.” 1 can read for him
what the courts said. If he thought
that the High Court's decision which
upheld the worker’s right saying that
the agreement prevaileg over the
Ordinance which was passed by the
present Government in itg earlier
term of office; what does the Supreme
Court say here? “This agreement
wil] be valid until it j5 set aside by a
fresh agreement, adjudication or
legislation”; and we have done this
piece of legislation. Therefore, if you
say that you were people who were
sworn to the sanctity of the collective
bargaining agreement, then you
should not have gone in appeal, eand
should have conceded the collective
bargaining agreement,

Mr. Fernandes said something on
which I don’t want to comment. He
said that he differed. But you know
the Cabinet practice, Parliamentary
practice is that if a man differs....
(Interruptions)

PROF, MADHU DANDAVATE: Sir,
he hag quoted Fernandes so much.
Fernandes should be laid on the Table
of the House.

MR. DEPUTY-SPEAKER: He is
very near the Table of the House.

SHRI R. VENKATARAMAN: He
said that he differed and also includeg
Prof. Dandavate when he wag not
there—that both of them differed.
The common parliamentary practice
is that if they giffered, they should
have resigned. And if hey dig not
resign, it means that they did not
differ.
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MR. DEPUTY-SPEAKER: Like Mr,
V. V. Giri. -

PROF. MADHU DANDAVATE:
Are we permitted to resign with
retrospective effect?

SHRI R. VENKATARAMAN: Sir,
I concede him the right, because he
concedeg me the right—that I can do
retrospective legislation.

I don’t want to take more time,
Honestly, I say that this will not bring
about al] this king of fears and appre-
hensions which are being expressed.
The relationship between the LIC and
the staff will settle down gn the basis
of this legislation; and ihe legislation
having ensured for them the dearness
allowance at the rate... (Inferrup-
tions) and the bonus law being made
applicable, they will be able to
negotiate, and arrive at a settlement
between them. I thank the House for
the elaborate discussion and also for
very valuable suggestions made from
time to time. I hope the House will
accept the motion,

MR. DEPUTY-SPEAKER: The

question is:
“That the Bill be passed.”
The Lok Sabha divided:

Division No. 11)
AYES

i

(1649 hrs.

Abbasi, Shri Kazi Jalil
Ankineedu, Shri M.
Ankineedu Prasad Rao, Shri P,
Arakal, Shri Xavier

Baithe, Shri D. L.

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansj Lal, Shrj

Barway, Shri J. C.

Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bhatia, Shri R. L.

Bhoi, Dr. Krupasindhu
Bhole, Shri R. R.

Bhuria, Shri Dileep Singh
Chandra Shekhar Singh, Shri
Chavan, Shri S. B.
Chennupati, Shrimati Vidya
Chingwang Konyak, Shri



405 LIC,
Choudhari, Shrimati Usha pmm

Dnga,ShﬂM.oofza

Dalbir Singh, Shri

Fernandes, Shri QOscar
Gadgil, Shri V. N.
'Garcha ‘Shri Devinder. Sinth
Gehlot, Shrl m e
Gounder, Shri A Benqm
Gulsher Ahmed, §hri’
Jadeja, Shri Daulatsinhji
Jai Narain Roat, Shri
Jaideep Singh, Shri

Jain, Shri Bhiku Ram
Jain, Shri Nihal Singh
Jain, Shri vmlhi Chander
Jena, Shri Chintamni
Jitendra Prasad, Shri
Kahandole.‘_s_hri Z. M,
Kamal Nath, Shri

Kamla Kumari, Kumari
Kaul, Shrimati Sheila
Khan, Shri Zulﬁquar Al
Kochak, Shri Ghulam Rasool
Kosalram, Shri K T
Kuchan, Shri Gangadhar S.
Kusuma Krishna Murthy, Shri
Lakkappa, Shri K.

Laskar, Shri Nibar Ranjan
Mahabir Pragad, Shri
M.ahajaa, Shri Y. S.
Mahala, Shri R. P
Mahendra P.rnqad Shri
Mallanna, Shri K.

Mallick, Shri Lakshman
Misra, Shri Haripaths
Misra, ‘Shri Nﬁma
Mohanty, Shri Brajamohan
Mukhopadhyay, Shri Ananda Gopal
Muthu Kumaran, Shri R.
Namgyal, Shri P.
Narayana, Shri K. B.
Netam, Shri Arvind
Nikhl‘a,_ Shri WW”
Odedra, Shri Maldevji M.

Pandey. Shri Kedar
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Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R.
Patil, Shri A. T.

Patil Shri Chandrabhan Athare
Patil, Shri Uttamrao

Pattabhi Rama Rao, Shri S. B. P,
Poojary, Shri Janardhana
Potdukhe, Shri Shantaram
Pushpa Devi Singh, Kumari
Raju, Shri P. V. G.

Ranga, Prof. N. G.

Rathod, Shri Uttam

Reddy, Shri K. Brahmananda
Sahi, Shrimati Krishna
Saminuddin, Shri

Sangma, Shri P. A.
Shaktawat, Prof. Nirmala Kumari
*Shamanna, Shri T. R,
Shankaranand, Shri B.
Shanmugam, Shri P,
Sharma, Shri Chiranji Lal
Sharma, Shri Nand Kishore
Sharma, Shri Nawal Kishore
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shingda, Shri D. B.

Singh Deo, Shri K, P.
Solanki, Shri Babu Lal
Sparrow, Shri R. S.
Sultanpuri, Shri Krisrm Dutt
Sunder Singh, Shri
Suryawanshi, Shri Narsing
Tayeng, Shri Sobeng

Tayyab Hussain, Shri
Tewary, Prof. K. K.
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.

" Vijayaraghavan, Shri V. S.

Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Yadav, Shri Ram Singh
Zail Singh, Shri

* Wrongly voted for AYES.
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Zainul Basher; Shri

NOES

Balanandan, Shri E.

Basu, Shri Chitta

Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri R, P,

Fernandes, Shri George
Ghosh, Shri Niren

Giri, Shri Sudhir

Gupta, Shri Indrajit
Hasda, Shri Matilal

Jatiya Shri Satyanarayan
Madhukar, Shri Kamla Mishra
Maitra, Shri Sunil

Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Mukherjee, Shri Samar
Negi, Shri T. S.

Pandit, Dr. Vasant Kumar
Paswan, Shri Ram Vilas
Rajda, Shri Ratansinh
Riyan Shri Baju Ban
Saha, Shri Ajit Kumar
Sen, Shri SuNbER

Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Vajpayee. Shri Atal Bihari
Varma, Shri Ravindra
Verma, Shri Phool Chand
Verma, Shri R, L, P.

MR. DEPUTY-SPEAKER: Subject
to correction, the result ¢+ of the divi-
sion is:

AYES: 116: NOES: 32.

—
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" Geil, Budm -

MR. DEPUTY‘SWI msm is
passed.
(trdchipﬁmu)

(At this stage, some hon Membe‘rs
left the House.) - i

16.51 hrs,

GENERAL BUDGET, 1981-;32—-—GE§IE—
RAL DISCUSSION-—-—C‘ontd

MR. DEPUTY-SPEAKER: We shall
now take up the general discusslon on
the Geaeral Budlet

SHRI E, BALANANDAN (Mukunda—
purain): Mr, Deputy—-Spea_ker_ Sir.
There have been Broadly twoe reactions
to the Budget among the hon. Members
of this House and the people at large.
Amongst some there has been a sense
of jubilation about the cencessions pro-
vided in the form of the exemptions
and reduclions to the middle classes
which has been made out to be an eu-
sential feature of this year's Budgetl.
Among others there has been a sense
of scepticism about the Government’s
economic policy in general and the
Budget in particular—heighteneq by
the Bearer Bonds Scheme the explicit
and implicit concessions to the corpo-
rate sector and the huge deficits in the
Budgets of last yéar and this year and
increasing reliance on foreign capital
that has come to characterise our path
of development, It is on the basis of
this scepticism and = thé impHcations
thereof that I inténd to draw the atien-
tion of the Members of this House and
the Finance Minister himself.

The Pinance Minister has {5 his
speech referred to a tﬁnslt!bn from a
period of “crisis managd!nent" to one
of growth as tarmmg tﬁe hﬁckgrmmd
of the bulget that he- has presented.
However, as a prelude to my comments

t1The following Members also recor ded their votes:

AYES : Sarvshri
NOSE : Sarvshri A. K, Balan and

Laxman Karma, P, Rajagopal. Naidu, Charauj1t Smgh.

T. R. Shamanna



